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1544 brs.

DEMANDS FOR  SUPPLEMENTARY
GRANTS (RAILWAYS) 1968-69—Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion and voting
on the Supplementary Demands for Grants
in respect of the Budget (Railways) for 1968-
69 as also the cul motions moved on the 14th
December, 1968,

SHRI GADILINGANA GOWD (Kur-
nool): Mr. Deputy-Speaker, Sir, it has
become the habit of this Government to
come for Supplementary Grants having
spent all the amount sanctioned to them in
the Budget on wasteful expenditure. 1 can
give several instances of this wasteful ex-
penditure but I have got limited time at my
disposal; therefore, I confine myself only to
one or two incidents.

The Government have been spending lakhs
of rupees on the Railway Protection Force
but there is no protection for the passengers.
Thefts are occurring; robberies are occur-
ing; murders are happening; women arc
molested in running trains. As a matter of
fact, 1 had absolutely no intention of speak-
ing on these Grants but [ received a very
¢hocking letter from a friend of mine two
days ago and it is on account of that that [
requested you kindly to permit me to speak
so that I may bring it to the notice of the
Railway Minister through you. This is the

_letter. [ would request the hon. Railway
Minister to kindly listen. [ quote:

“My last son was admitted to [ B.Sc.
in St. Francis De Sales College, Nagpur
and he was travelling to Nagpur on
2.11.68 by the train which left Hyderabad
at 10 P.M. in a 3-tier sleeper coach. The
coach, he was told, would be attached at
Khajipet to Madras—Declhi Janata, But
on the way, that night, someone followed
him into the lavatory of the running train,
put a knife against his troat, silenced him
and struck him heavily on the head. He
does not remember what happened next,
till he came to consciousness in a room.
He was given good tiffin and tempted that
he would be made a rich man if he acted
according to their directions in same
house, when they had already their spies.
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He had to act as one Susheel Kumar who
exactly resembled him. He had to get
some keys and information. The boy was
terrified. He was tortured beating him
mercilessly and his thigh punctured with
sharp nail. He could only weep. They
had sent us already a telegram from
Chanda, a station between Hyderabad
and Nagpur, “Bhagat Expired.” Finally,
they told him that he should obey them
and be happy. They said that they would
kill Suneel Kumar and send his body to
me so that we might give up all search
for him. With one knife stab to the un-
fortunate Sunnel, Ch. Bhagat swooned
and what happened next he does not
remember. He was lying on a road side
in pitch darkness unable even to rise up.”

After 8 days, he went to the Adoni police
station where he was not in a position to
talk.

These things arc happening in a running
train. You can imagine the fate of these
people. These things are happening at the
connivance of the staff itself, Olherwise,
in a sleeper coach, there will be an attendant,
a conductor, who generally locks the coaches.
How can this man be taken out? This in-
cident took place on the 22nd Nowvember.
1 am prepared to place the letter on the
Table of the House or submit to the hon,
Ministen, | would appeal to him to get this
matter thoroughly investigated.

Another horrifying information is that,
about a year ago, in my constituency where
there is a station called Kosigi, one passenger
wanted to go to some place. But, unfortuna-
tely, for him, at about 7.30 P.M., the lights
were put off and that fellow was murdered.
No action was taken. There were six accused
but, because one of the accused happened
to be the brother of a Congress M.L.A.,
they did not file a charge-shect against him
and no action was taken. If such things were
to go on, because there is Congress Govern-
ment there and here also there is Congress
Government, if you allow such things to
happen, I warn the Government that the
people will lose compl fid in the
democratic principles and the democratic
set-up in the country. 1 have great regard for
the hon. Railway Minister for his integrity,
for his sincerity and for his honesty. I appeal
to him o get these two matters thoroughly
examined.
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Then, Sir, I was a Member of this House
in 1955, in the First Lok Sabha, and I had
suggested a new railway line from Kurnool
to Siriguppa via Adonmi. 1 was assured by
the Minister that this would be included in
the First Five Year Plan. What has happened
to that? I do not know. 1 have not been
informed of what actusal action the Govern-
ment has taken in this regard. At least now,
it ig 15 years now, may I request the hon.
Minister to give thought to that. The Govern-
ment says that they have no finances. But
they are wasting lakhs of rupees on projects
which never benefit the people. 1 would
request the hon. Minister to consider it.

Further, a8 new railway linc from Nagar-
junasagar to Hyderabad is under considera-
tion. T request the hon. Minister to see that
this line is surveyed soon and, if it is already
surveyed, the work taken up.

15.50 hrs.
[SHr1 R. D. BHANDARE in the Chair)

T now come to provision of retiring rooms.
Adoni is one of the most important places
of commercial importance in the country;
it is second only to Bombay in that. In such
a big Station as that, there are no retiring
rooms. Then, Mantralayam Road is famous
in the whole country as it is a place of reli-
gious importance. Unfortunately, there are
no retiring rooms there also. I would, there-
fore, request the hon. Railway Minister to
get this matter examined.

At Adoni, the platform is very small, and
most of the compartments of a train will be
outside the platform. The train stops there
only for two or three minutes. There have
been instances when people, thinking that
those compartments would go to the plat-
form, did not get down and had ultimately
to go to Guntakkal. My own people who
were in the other compartment could not
pet down because they thought that the com-
partment would come to the platform, but
unfortunately the train left, and | had to
bring them from Guntakkal by car. | under-
stand that something is alrcady under con-
sideration. 1 would request the hon. Minis-
ter to look into this matter.

It pains me very much to say that at
Guatakkal Station itsclf nearfy Rs. 300 worth
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of coal is being lifted away by some people
every day. . .

SHRI RANGA (Srikakulam): This is
happening in Tenali and so many other
places also.

SHRI GADILINGANA GOWD: This
is happening with the connivance of the staff.

There are ticketless travellets in hundreds
every day. There is some understanding
between the Guard and the checking staff
at the Station. This results in a loss of crores
of rupees to the nation.

I would, therefore, request the hon. Minis-
ter to look into all these things; specially
about those two cases which I have men-
tioned, I would request the hon. Minister
to make a thorough inquiry into those cases
and get the goondas booked.

SHRI C. K. BHATTACHARYYA (Rai-
ganj): Mr. Chairman, Sir, I have a few
words to say on the demands, particularly
about the extension of the broad gauge line,
Khajuriaghat-Gauhati, to Bongaigaon. When
this line was originally planned and executesd,
the then Railway Minister, hon. Shri Jag-
jiwan Ram in his Rallway Budpet speech,
said that this line was meant o open up the
district of West Dinajpur. . [ request the
present Railway Minister te. refer to that
speech; he will find it recorded there. To
open up a district means that the line should
at least be connected with the head-quarters
of the district. But unfortunately the line
which was planned to open up the District
of West Dinajpur was not connected with
the headquarters of the district which, as
the Minister of State for Rallways knows,
is Balurghat. There is a proposal to.change
the headquarters to Raiganj; this is the pro-
spective headquarters; if the line had boen
connected at least to this town, that would
have had some meaning, but this line does
not connect even that town. So, for.the
opening up of the District of West Dinajpur,
which was promised by the then Railway
Minister, nothing has been done even 1o
connect the headquarters of the district.

‘Then, what has been done regarding
necting the line from old Malda to
ghat? There should have beon a
lne. A sarvey wae made not onge

ggfﬁ
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[Shri C. K. Bhattacharyya)
twice. I would request our Railway Minister
to go through the reports of the survey. Every
time the survey has disclosed that connect-
ing Balurghat with the main line by broad
gauge would be paying; that has been the
report of the survey.

But in spite of that this was not done.
Again, in connecting Raiganj to the broad-
gauge line, the connection will be between
Barsoi and Radhikapur which is metre-gauge.
I believe the hon, Minister of State for Rail-
ways will again bear me out. The connect-
ing link would be not more than 32 miles.
Shri Jagjiwan Babu, while inaugurating the
new B. G. line—1I was present at that meet-
ing—said that this part of the branch line
would have to be converted into a broad
gauge. He gave that hope and that assurance.
All of the high railway officials who were
present at that time in that meeting must
have now retired, but Mr. Ganguly who was
the engineer in charge at that time is still
there in the Railway Board. So, on the one
hand there was a survey made for connecting
the B. G. line with the town of Balurghat
and more than once the survey disclosed
that it would be paying. On the other hand
there was the assurance of the Railway
Minister that the line passing by Raiganj
will be connected with Raiganj.

If 1 may refer to what happened ecarlier,
the original alignment of the B. G. line was
to pass through Raiganj but this original
alignment was somechow changed under
some influence. If the Railway Minister
refers to that old record he would find that
the original alignment was that the line
would pass from Calcutta to Darjeeling
straight. It would be a substitute for the old
Darjeeling line. That was the plan. But,
somehow—under what influence, 1 do not
know—the line was diverted from Raiganj
towards Bihar by adopting a zig-zag, ser-
pentine route, increasing the distance, adding
to the mileage and inc the value of
the ticket.

Anyway, this was done. The first align-
ment was not followed. The assurances
glven by Shri Jagjiwan Ram were not carried
eut. My suggestion is that the line may be
connected with Balurghat by constructing a
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to Radhikapur may be converted to broad
gauge. This should be done, Sir. What is
happening is this. The line is being extended
to far east while the intermediate branch
to Radhikapur remains metre gauge without
being converted into broad gauge, and with-
out any work being done at all for the
Balurghat branch. Therefore | have suggested
that if it is not possible for them to doathe
work at a stretch they may do it stage by
stage so that it could be completed in say,
4 years or 5 years. That might be done. In
that way it might be taken up and completed.

Shri Jagjiwan Ram used to take pride in
the fact that he never gave any assurance
which he could not carry out. But here is
an assurance which was not carried out.

SHRI DHIRESWAR KALITA (Gauhati):
Why do you become selfish telling about
Bengal only? You have to say somcthing
about Assam.

SHRI C. K. BHATTACHARYYA: He
refers to Assam, Sir. In fact, we sent a joint
memorandum. Mr. P. C, Barua, Mr. N. R.
Ghosh (father of the State Minister for
Railways, and a distinguished ex-Member of
this House), and mysell jointly submitted a
memorandum to the Railway Minister that
the entire portion connected with the line
may be converted into broad gauge. The
Minister of State might go through that
memorandum submitted by ourselves so
that he may find out the position.

Connecting the present line to Bongaigaon
should be done as early as possible and the
line may be extended to the farthest east.
While going farther and farther they should
not keep the intermediate portion in metre
gauge. That should be also converted into
broad gauge and at the same time,

There is one other point. The Bandel-
Katwa line should be clectrified as soon as
possible.

16 brs.

1 would request the hon. Minister to take
into consideration the suggestions I have
made, particularly the one relating to the
North-Bengal portion. The North Bengal
people had & mailway line once. That main
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line passed through North Bengal. But that
entire line on the other side of the Ganga
has gone over to Pakistan. These people
are left completely without any railway con-
nection. This matter may be taken up and

the needful done.

ot sifwTeeTe dear (FeT) - qWI-
ofty #Erea, T /O F1 @ & GET ST
gar @ fF fomr @ai & sumer AE-ArE
N safgar & It § maw TR
wareg agt & woe qTEAl B @@ @
TG TF TET 67 &, 97 &7 qar-
T g7 8, @Y HETewET g7 & 9K
Wl q1g & fa wmar &, AfeT @A Har-
&G FIAT EHWT IEAT TAEAT HT AT |

121 ¥ fadieng a% #1 W T
T A7 IEA 1949 F FIAT TGT 4T |
AT I ATT KT IAE G FT AC E |
q&{H-aTd & wiFEl A AYAH grar &
1949 § TWFIE &7 6T O &
T oft, srafF W a8 @aT & FT Y
TER | AT H 1964-65 9T 1965-66
WY IH ATIA FT T FGT TAT |
39 qWT AT AEET ¥ w1 fF ag Avew
oraFTd g | W ame § adt wran fw
st awNT §2T gAT AEN WX IERY qTE-
T #Y T 7 FIF A | o 7 ATEA
T FTEAT WX 99 9 mfgar T9
A, a7 ATAEAT Y qTT T T THAT
g | T #Y A% § F Awedy Far
iRy fraswag 22w W
THET &7 faar T IR A 6 o
T AE AT | W Y HAy ® are
qaT A1 &, A T I7AT B WA F WA
i ¥ | TEE WETAT ZH ANT HWEH
@ & fag Wr e § | 3w AW
Srete 7 sfafer wret awfr § o 5t
HEq TEY & % A AT WATWETY
2 ! W wawg agi ¥ giEae sfaw
¥ foaté o w7 3@ e agt a7 faaft
wraee g & 1
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[MR. DEPUTY-SPEAKER in the Chair)

o #ft gATeT ®YeT A &, A AW T
=T WTE FTAE Y T I¢ I¢ AAN-
¥aw fear o a1 e #er & g6t aw W
W AT aArE 9y | St wEEE A
T art #F amar ot famr av

TRl qEY T g AT,
fe aw SharE w9 AT 9z {0
T FY aT% ¥ #1 ¢ 5 9fE
T AIFR ¥ wgaw ad fmar g, -
g ag w17 s o § | A 1y T
HCHTT &7 &7 T4 § | T2 A
warem A fr A § | gfear = gg
T IH FT §1 791 g v} ? Fargan
g fr om o 1 ot & ol w1
g faear s

B1Z-D12 & f1 ZHET B FATAT AgA
I 2 1 ward wmarge & frark, framk
¥ 2% A 2% ¥ Aqara=nm, 58 A
Fr av% g e fam s afew )
mare AR & g §ra7 foagd aw
e, e T F7 ZH A F7Tr A
aifgn | 9% "rra W mfegT a%
Avaey oqTiaE g A | agl 93¢ gt
oY Fear d=r T | gAfag g s
T 3 & fadoly g7 9w & W gy
it | T BIZ-81E AT & agt & A
&1 aga fawra o

Y % oF il Sy woy oy )
e ag ded a9 areft, At arw g
wrafaat B e s arar | dfew
1Y AT T 7Y Y wog F Sh
WYAT, WTRTY IS FT A ¢ | ¥ N
aaT ) gee agy Frowr gE &
¥t orar fed zo ate ¥ faem oy
8, few Wi & Faeiremy wmer WY
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% AET aAAT T ¢ | wel wERy oy
T TR WA 4T 3T A0 |

e, sTRE sE W T w8
FHAET F ¢80 a7 ¥ 7 weaw §
f fro qo Fifivm A frdlE #7137 0@
ar A T ) ow faEt S =
ad FHartat qx o w fEm s
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arfadi &1 gear W qE-ae AL grm,
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Fr Tl fF g ©F W a9 ®
GFIC F AT IAFT ATH AT S |
¥ Q0T # o § fr IR ¥ T
2 o TTaT 910 F¢ far man, #fmgx
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TET SAIEAT G, AT HF FH AT 7

R A 7 gL A adr 75T
a1 fvs feam &1 & fdee wo
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faeedt & wgwaTaTT B A AT & )
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frar &, s o & o=y U e
g |

st st aga (et :
Iqreas wgrey, <1 e i Ry o )

MR. DEPUTY-SPEAKER: No time is
left. Nobody will spcak. The hon. Minister
will reply. 1 will suggest one thing. The scope
of the debate on excess grants is limited.

ot e Agn: 1@ AW
g &1 & a2 FAT @E |
# fardh 2t faere o 1 g T & T i
9% firdhs faremt avait w1 /e frerar &
mEfaaa Y

MR. DEPUTY-SPEAKER: 1 will call you
on the next item. You will get an oppritunity.

SHRI RAJARAM (Salem): I want to
speak on this.

MR. DEPUTY-SPEAKER: You will
get your time on the next time. The hon.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): We have asked for some
token grants for taking up some of the survey
works which we have taken up in the course
of the year and which we have taken up
after the last session of Parliament. These
demands are on three heads. Demand No. 2
in which we have sought Rs. 4,000 for pay-
ment for the amount which we have taken
from the Contingency Fund of India. We
have mow proposed to recoup that. These
items we have taken up so that we can make
the survey in the proper season. It is for
engineering cum-traffic survey for convarsion
to Broad Gauge of the Metre Gauge section
between Bongaigaon and Gauhati and also
two other lines in the South Central Railway,
that is between Guntur and Macherla as
also a new line between Nadikudi and
Secunderabad on the same railway. Another
demand, Demand No. 14, is a token grant.
This is for constructing a railway bridge on
the new Farakka Barrage which is likely
to be completed in 1971. Another Demand
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No. 15—Rs. 3,000 on three items that we
have taken is for providing underground
communication circuits on the Kalyan-
Lonavla and Kalyan-lgatpuri sections of the
Central Railway and also for the purchase
of Punjab Government's interest in the
Rupar-Nangal section of the Morthern Rail-
way. Another item 1 forgot to mention is:
Demand No. 2, also for a foot-by-foot survey
for the electrification of the Tundla-Delhi
section on the Norhern Railway and the
Bailadilla-Kootavalasa section of the South
Eastern Railway. These are the items that
we have sought for through thesc supple-
mentary demands for grants, because we
consider that unless and until these works
are taken up now it will not be possible to
avail of the season for the surveys. On these
demands, several Members have given their
views, and they have also mentioned some
points and have spoken on their cut motions.
1 will try briefly to deal with some of those
points that have been made.

MR. DEPUTY-SPEAKER: Concerning
the demands only. Because, il the local
demands are to be referred to, that is not
-possible.

SHRI PARIMAL GHOSH: Shri Moham-
mad Imam, in his speech, thought that we
are probably asking for these demands for
the construction of certain new lines. What
we have sought here is only for the survey
and not construction of new lines.

Shri Lobo Prabhu mentioned that we have
already incurred expenditure on the survey
and though certain surveys had already
been undertaken, many of them have not
been taken up for construction work. Now,
whenever we want to construct a line, a
survey is inevitable in order to establish the
cost and to find out whether the line will be
ultimately remunerative or not. So, a survey
cannot be avoided. It is also a fact that a
line we take up for survey may not be taken
up for construction because on the result
of the survey we may find that many of those
lines will not remunerative, and also the
limited resources that have been made avail-
able for that particular year may not be
sufficient enough to take up the construction
of the line that we have surve.ed.

Another point was mentioned by him;
he asked why this sum of Rs. B0 lakhs could
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not be included in the budget allotment.
I would like to mention that it is a fact that
an indication was given in 1967 that this
item would be included in the works pro-
gramme of 1968-69, on the basis of the
report on the Farakka Barrage project; it
did give us an indication that the work on
the sub-structure of the barrage would be
completed by that time. On the basis of
that, we thought that the project could be
included in the 1968-69 works programme.
But ultimately, the work on the Farakka
Barrage did not come up to expectation and
now we have in the month of April last
rececived intimation that the work is going
to be completed by 1971. As such, unless
we take up the work now, and we plan
accordingly, it will not be possible for us to
synchronise this work with the completion
of the barrage work. That is why we have
included this work as an out-of-turn work
for the works programme of 1969-70.

Many other hon. Members mentioned some
of the new lines to be constructed. 1 need
not go into those details now, because, I can
say briefly that the fourth Plan is still in the
stage of finalisation, and unless and until
the rail transpoit is properly assessed in the
fourth Plan and an indication is also received
about the quantum of money that may be
available, it will not be possible for me
to give an indication as to what arc the new
lines that could be taken up for construction
in the fourth Plan, '

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: 1 will call
them mext time. As 1 have indicated, the
Minister could not cover possibly all the
points raised; so I would suggest that if
there is anything of importance he could
communicate his replies to the Members
concerned. That is all.

Now, I shall put all the cut motions to the
vole.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER: [ shall now
put the demands to the vote. The question is:

“That the respective Supplementary
sums not exceeding the amounts shown
1 the third column of the order paper be



23 Appropriation (Rallwaysy ~DECEMBER 18, 1968 No. 5 Bill, 1968 124

[Mr, Deputy-Specaker] MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): I beg to move for leave
to introduce a Bill to authorise payment
and appropriation of cortain further sums
from and out of the Consolidated Fund of
India for the service of the financial year
1968-69 for the purposes of Railways,

granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1969, in respect of the following
demands entered in the second column
thereof—

Demands Nos. 2, 14 and 15. MR. DEPUTY-SPEAKER: The ques-
tion is:
The mofion was adopted.
“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from and
out of the Consolidated Fund of India
DEMAND No. 2—MISCELLANEOUS for the service of the financial year 1968-
EXPENDITURE 69 for the purposes of Railways.”

“That a supplementary sum not €x-
ceeding Rs. 4,000 be granted to the Pre-
sident to defray the charges which will SHRIPARIMAL GHOSH : I introduce(*)

come in course of payment during the : .
year ending the 31st day of March, 1969 the Bill. I beg to move(*)

in respect of ‘Miscellancous Expenditure'.””

[The motions for Demands for Supple-
mentary Grants which were adopted by the
Lok Sabha, are reproduced below—ed)]

The motion was adopred.

“That the Bill to authorise payment

DEmAND No. 14 —CONSTRUCTION OF NEwW and appropriation of certain further sums
LINES—CAPITAL AND DEPRECIATION RESERVE from and out of the Consolidated Fund
Funp of India for the service of the financial
year 1968-69 for the purposes of Rail-

“That a supplementary sum not ex- N . : . uy

ays, be taken into consideration.

ceeding Rs. 1,000 be granted to the Pre- o

sident to defray the charges which will MR. DEPUTY-SPEAKER: The ques-

come in course of payment during the
year ending the 31st day of March, 1969,
" rc‘sptlbctnzfnit)nst T“‘,‘“‘"'{’ £ New ]1:‘ lntijs: “That the Bill to authorise payment
Capital a precialon Reserve Fund, and appropriation of certain further sums
Demanp No. 15—0pen  LINE WoRKS— from and out of the Consolidated Fund
CAPITAL, DEPRECIATION RESERVE FUND AND of India for the service of the financial
DeveLoPMENT Funp year 1968-69, for the purposcs of Rail-
ways, be taken into consideration.”

tion is:

“That a supplementary sum not ex-
ceeding Rs, 3,000 be granted to the Pre-
sident to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1969 in
respect of Open Line Works—Capital,
‘Depreciation Reserve Fund and Develop-
ment Fund'."

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clauses 2 and 3, the Schedule,
clause 1, the Enacting Formula and the
S Title stand part of the Bill."”

16.15 hrs.
The motion was adopted.
APPROPRIATION (RAILWAYS)
No. 5 BILL*, 1968 Clauses 2 and 3, the Schedule, clause 1,
the Enacting Formula and the Title were
THE MINISTER OF STATE IN THE added to the Bill.

*Published in Gazette of India Extraordinary, Part 1i, Section 2, dated 18-12-68.
(*)lntroduced/moved with the recommendation of the President.



